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2. The respondents in their reply|have contended that the
applicant was considered in the panel approved on 1-12-1990,
28-12-1991, 2-8-1993, 30-5-1994 and 12+8-1995 and since he was
facing the departmental proceedings, recommendations and findings
of the said DPC were kept in sealed cover. Since penalty was in-
flicted on the applicant, he lost his jr. administrative grade as

well as selection grade which was granted to his juniors. Mre. S.Ke.

Dutta, 1d. Counsel appearing for the applicant states that the said
penalty has been the subject matter before this Tribunal in O.A.

1402 of 1997, awaiting dec ision.

3. we have heard 1d. Counsel for both the parties and perused
the pleadings, Since it is admitted flact that the charge-memo
issued on 5-2-1990 culminated into a major penalty, and the DPC
considered the case of the applicant flor gr ant of jre. administrative
grade as well as selection grade and slppted the sealed cover proce-
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dure, he has rightly been denied the slaid grades. §

/

If the said penalty imposed upon the applicant is_,-‘;ultimate.l.y

{

qua shed and set aside and the applicant is found to be recommended
for the jr. administrative grade, he wiould be entitled to the

benefits; otherwise not. Accordingly, the present application is

disposed of and it will abide by the result of the aforesaid O.A.

as well as the observations made hereinaboves

< AN
vl A R

M Menlber(J )

DKN




